323 Matters under Rule 377
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(ii) Need for protection of Bhakra
Canal and financial assistance to
the farmers aflicted by breach io
canal.
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(iil) Need to streamline the managemeat
of various Schools In Tamll Nadu
afficiated to Central Board of
Sccondary Education.

DR. A. KALANIDHI (Madras
Central) ; Tac schools affiliated 10
the Central Board of Secondary Educa-
tion are a separate category in the
sense that neither the Central. nor the
State Government has any control
over them, There is mushroom growth
of these schools in Tamil Nadu. Ther¢
are no fixed pay-scales for the staff



